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fully under the control of the Sikkim police.
Adequate security arrangements already
existed at the Monastery because of the forty-
nine-day prayer meeting going on there. I will
cut it short. We condemn rightly when our
Constitution is burnt in protest and we tell the
extremists in Punjab and Kasnmir that we are
prepared to talk to them as long as they stick
within the framework of the Constitution.
Now, what message are we going to give today
to them when we ourselves violated the
Constitution ? No only the Constitution, Sir,
our armed personnel entered, on the pretext of
protecting the Lama, into the inner chapel of
our Monastery at Rumtek. The people of
Sikkim were so agitated that they called a total
baiidh throughout the State and they lifted the
bandh only when the army was withdrawn.
This is not the type of message we should give
to the peace-loving people of Sikkim. Through
you, Sir, I demand that a full enquiry should be
conducted into the incident and those who are
found guilty should be taken to task. It is top
serious a matter to be treated casually. It
concerns the Centre-State relations and it
concerns the Constitution of India which we as
MPs have sworn to protect. I have a lot to say
but due to paucity of time I cannot do so.

SHRIMATI KAMLA SINHA (Bihar) :
This is a very serious matter. The northeastern
States should not be treated like this.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : The House has to
take up the statement of the hon. Home
Minister. But there are two special mentions
left. If the House agrees, we can complete the
special mentions and then take up the
statement of the Home Minister.

SOME HON. MEMBERS: No. First, we
should take up the statement of the Home
Minister.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : All right.
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STATEMENT BY MINISTER

Ram Jamnabaoomi-Babri Masjid Issue.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B? CHAVAN) : MA Vice-Chair-
man, Sir, some important developments have
taken place recently in regard to the Ram
Janmabhoomi-Bari Masjid Issue.

From December, 1991 onwards, several of
the security installations in the Ram
Janmabhoomi-Babri Masjid complex havt
been dismantled and some of the other
security arrangements have reportedly not
been working satisfactorily. The possible
adverse effect of these developments on the
security of the Ram Janmabhoomi-Babri
Masjid structure have been brought to the
notice of the State Government from time to
time. The State Government was also
requested to consider implementing the
recommendations contained hi a comprehen-
sive security plan prepared by a team of
Central experts. The Chief Minister recently
assured me about the adequacy of the security
arrangements.

The State authorities have constructed a
wall enclosing a large area around the Ram
Janmabhoomi-Babri Masjid. The Chief
Minister has informed that the wall was being
built in accordance with the recommendations
of the Central expert team. However, the
constructed wall is at a much greater distance
from the disputed structure than the one
recommended by the Central team and, as of
now, there is little evidence that the additional
security features are also being installed.

In March 1992, the State Government
undertook demolition of additional structures
in the RIB-BM complex leaving reportedly
only the Sitakoop, shila nyas site, VHP's
Kirtan Chabutra and a portion of the Sakshi
Gopal Temple. Along with the demolition,
extensive digging and levelling operations
were also commenced. These operations have
led to apprehensions in the minds of many
people regarding their possible effect on the
strength and safety of the disputed structure.
We took up the matter with the State
Government who have ensured that these
would have no
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adverse effect on the structure. Reportedly the
digging, levelling and other work is still
continuing.

- Following the invitation given by the Chief
Minister of U.P. in the meeting of the National
Integration Council on 2nd Nevember, 1991, a
decision was taken to send a delegation
comprising members of the Standing
Committee of the NIC and Parliament to Visit
Ayodhya. This delegation visited Ayodhya on
7th April, 1992 and its report has been
circulated to the Honourable Members of
Parliament.

The Ram Janmabhoomi-Babri Masjid
issue continues to be the subject of a number
of Court cases pending before the
Lucknow bench of the Allahabad High
Court. These include the original title suits,
writ petitions challenging the land acquisition
done by the State Government, certain civil,
miscellaneous  applications, and k recent
petition seeking for a direction to the State of
Uttar Pradesh to stop digging on the land
acquired by it in the light of the possible
danger to the disputed structure. Further,
before the Supreme Court, two contempt
petitions and a public interest litigation have
been filed : these three petitions have been
adjourned till July, 1992. One of the
contempt petitions alleges that the demolition
of structures at Ayodhya and the clearing
of the debris are violative of the Supreme
Court's order of 15 November 1991. The
other contempt petition alleges that the
acquisition  of land  at Ayodhya, the
handing over of possession of land to the
Ram Janmabhoomi Nyas, the demolition of
structures and the construction of the wall are
violative of the Supreme Court's order of
15 November 1991. In any discussion on
this subject, this aspect should be kept in
mind. I also hope no action would be taken
by any party which would violate the letter or
spirit of the various court orders relating to
the RIB-BM issue.

The subject of Communal Harmony : Ram
Janmabhoomi-Babri Masjid issue had been
considered by the Standing Committee of the
NIC at its meeting on 23rd
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June, 1992. After deliberations, the Standing
Committee recommended that a meeting of
the full NIC may be convened to consider the
subject. Accordingly, it is proposed to hold a
meeting of the National Integration Council
on 18th July, 1992.

Serious concern has been caused by the recent
reports that some further developments and
construction work are being planned in
the Ram Janmabhoomi-Babri Masjid
complex at Ayodhya. Reportedly the plans
include the construction of a platform or
base, and pillars at the shila-nyas site and the
demolition of the police control room. Meeting
and sammelans of some oragnisations
connected with the plans for the construction
of the proposed temple are also understood
to be taking place at Ayodhya. Reportedly a
decision has also been taken to change the
name oi Temple Construction Committee to the
temple Renovation Committee which Is
being viewed as an attempt to open the way
to temper with the disputed structure.
"Chaturmas" is expected to be observed at
Ayodhya from 15th July, 1992 and a large
congregation of religious representatives is
likely to assemble in the RIB*BM complex.
Keeping jn mind the serious nature of these
reports, I have written to the Chief Minister of
Uttar Pradesh on 7th July, 1992 expressing
the hope that the State Government will
make adequate security and other
arrangements for ensuring the safety of the
disputed structure and preventing any
untoward incident from taking place. Further
I have expressed the hope that the State
Government will ensure that nothing is done
which will violate the letter or spirit of
the Court orders passed in relation to the
RIB-BM Issue.

SHRI S. JAIPAL REDDY (Andhra Pra-
desh) : Mr. Chairman, may I seek clarifi-
cations ?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : There are names
here. I am calling them. Mr. Sukomal Sen.

SHRI S. JAIPAL REDDY : Sir, do you lind
my name there ?
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SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : You are voting with them and you
also want to speak on this issue.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : I want the Members
to be brief.

SHRI SUKOMAL SEN (West Bengal) : I
will be brief. I want to seek three or four
clarifications. Sir, this statement gives some
facts, but it is a very serious issue. Serious
developments are taking place at the R.TB-BM
complex and even today's newspapers also
give grievous news about what is
happening in the complex. Sir, the point is that
the BJP-Government in Uttar Pradesh are
neither respecting the court order, nor are they
listening to the Central Govemment, nor are
they paying any respect to the National
Integration Council which is meeting on 18th of
July, only a few days hence. In this situation,
from the statement T find that the Central
Government is taking almost a helpless
position. They are writing to the Chief
Minister ~of  Uttar Pradesh. Already the
Central Government had talks with the Chief
Minister of Uttar Pradesh; a team of MPs and
Members of National Integration  Council
had visited the spot: their recommendations
had been circulated to the MPs; now, the NIC
is meeting on 18th July; the court case is
pending: even then the Uttar Pradesh
Government is going ahead. Now, today's
newspapers say the canopy over the shila-nyas
site has been removed and tfle Vishwa Hindu
Parishad has called upon the people to mobilise
in large number to take part in karseva. This
statement also reveals that many security
structures are being demolished and others are
not properly working. In  this situation, the
Home Minister has said that he has only written
to the Chief Minister of Uttar Pradesh. Can we
expect that, when for the last several
months they are not listening to the Central
Government, they are not respecting the
court order, they are not paying any respect to
the NIC, after the latest letter from the
Government to the Chief Minister, they will
show any respect to the Central Government or
abide by the Central Government's decisions
and instructions or court order?
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1 apprehend that they will not do because they
have made a promise in the election that they
would construct a temple. So, to keep up the
election promise they will go ahead, at any
cost, with the construction of the temple. It will
create a very serious situation in the country.
The communal situation is highly disturbing.
The minorities, not only in Uttar Pradesh but
elsewhere in the country, will feel totally un-
safe, particularly because they feel that the
Government of Uttar Pradesh can work at
their will against the interest of the
minorities, they can defy the instructions of the
Central Government, they can defy the court
order and they can defy even the NIC. In this
situation, the minorities will feel totally
helpless and demoralised. In this situation,
I would like the Home Minister to state
what he is going to do force the  Uttar

Pradesh Government to desist from
constructing the temple and restore the
demolished structure there w that the court

order is properly followed and to see that
whatever would be decided at the NIC meeting
which is scheduled for 18th ol July will be
properly respected by the ifttar Pradesh
Government.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Hon. Members,
according to the circular, we have 9 names
and over and above these we have received
seven more names. Totally there are 16
people. If I go by the rules, only nine people
can be allowed.

SHRI S. JAIPAL REDDY (Andhra Pra-
desh) : Go by the rules.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) Okay. I again
request the hon. Members to be brief. Mr.
Jaipal Reddy.

SHRI S. JAIPAL REDDY : Sir, our Home
Minister has by now become very famous for
his homilies. He time and again comes to this
House with statements of good intent. The
question today is whether such statements are
sufficient for the occasion. Are the statements
intended only to deceive the people in regard
to your own motives ? I may draw the
attention of the Home Minister in regard to
the disputed nature of the Shilanyas site. The
Shilanyas, 1 am obliged to recall, was
performed at the disputed site when the
Congress (I) was in power both in Lucknow
and in Delhi .... (Interruptions) ....

SHRI PRAMOD MAHAJAN : Your own
V. P. Singh did not say this.

SHRI S. JAIPAL REDDY: With due
deference to the sentiments of Pramodji, I
would like to say that the High Court of
Allahabad held that to be a part of the
disputed structure and now a platform is being
built around the Shilanyas site which is a part
of the disputed area and the Government of
India does not have the courage to refer to this
activity in its own report. Therefore, I would
like to seek a clarification from the Home
Minister as to whether he is aware of this
particular development.
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SHRI S. B. CHAVAN : That is contained
in my statement.

SHRI S. JAIPAL REDDY : This statement
is superfluous because the violation of law that
has been indulged in by the UP Government
with perfect impunity during the last 12
months has been well documented in the
report of the Bommai Committee and this
Government could never act on the Bommai
Committee report and the lame excuse given
by this Government for its studied inaction on
this front was that some petitions had since
been filed in the court and that the whole thing
was sub judice. Our Home Minister who is a
special expert himself has trotted out lame
excuses and deferred the case and now ex-
presses the fear that the digging which is now
going on could eventually lead to the collapse
of the disputed structure.

And he is referring to it in such a cool way
that his blood boiled. He himself referred to
the fact that security installations which were
meant to maintain the starus quo at the place
have since been dismantled. Since all these
facts are well known, we would like to know
as to what the Government of India would like
to do. I would like to know whether the
Government could not move in the matter by
treating the whole disputed area including the
disputed structure as a historical monument,
which it is.

SHRI PRAMOD MAHAJAN : Of what?
SHRI S. JAIPAL REDDY : We shall await

the Court's judgement.

SHRI PRAMOD MAHAIJAN : Historical
monument of what ?

SHRI S. JAIPAL REDDY: Of both Ram
Janmabhoomi and Babri Masjid.

SHRI PRAMOD MAHAIJAN : How can it
be both at the same time ?

SHRI S. JAIPAL REDDY : Why not ?
Both of them are there.

SHRI PRAMOD MAHAJAN ; It is a
national humiliation,
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SHRI S. JAIPAL REDDY: I do not know
about the notions of national humiliation of
Mr. Pramod Mahajan.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please ignore it.

SHRI S. JAIPAL REDDY : The point is,
will the Government of India initiate action to
take over this place, this entire place including
the disputed structure, as a historical
monument ? And the Government of India is
competent to do this under Article 49 of the
Constitution. Every time you cannot call an
NIC meeting to get the Members treated to
homilies of this kind. Are you in a mood to act
or will you merely pontificate ?

PROF. SAURIN BHATTACHARYA
(West Bengal) : Mr. Vice-Chairman, Sir, I
think if we wanted something positive,
something reassuring, from the Home Minister
regarding the explosive situation at Ayodhya
and Babri-Masjid, we have really been
disappointed. Our Home Minister, who is
otherwise a very outspoken Minister, in this
particular case, has spoken, so to say, tongue-
in-check, which was not expected of him. As
you know, the Left Parties have always been
against things like the imposition of President's
rule and other things. Therefore, that question
does not come up. But the question is that the
nation has a certain commitment to certain
values—secularism, non-communalism, the
right of every people belonging to every
religion to practise their own religion and not
to cause any hurt or wound to those practising
any religion. But really at Ayodhya, day by
day, a situation is being allowed to develop.
Now all the efforts of the Government of India
seem to be completely at no purpose. The
Court's orders should not be allowed to be
violated. The religious site of anyone should
not be allowed to be violated. Let there be a
negotiated settlement. Let there be an
honourable settlement. But everything is going
to the winds. That is the situation in regard to
Babri Masjid and Ram Janmabhoomi. As the
hon. Member, Shri Sukomal Sen, pointed out,
the headline in the newspapers today
carried a
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report that the structures that are being built
have almost readied the final stage of
suffocating the Babri-Masjid structure.

The Government of India could not ensure
that there would be no encroachment on the
Babri Masjid structure. For the purpose of
promoting tourism, certain lands were
acquired and now it is seen that these lands
were acquired only to suffocate the Babri
Masjid.

THE VICE-CHAIRMAN
HANUMANTHAPPA)
new.

(SHRI H.
Please conclude

PROF. SAURIN BHATTACHARYA : %
am concluding. The Babri Masjid structure
will. remain and secularism will also remain.
If the Home Minister is not able to take a
forthright stand, at least, can he say clearly—
we will demand of him and let him say very
clearly-—that this won't be allowed ? If he
cannot do that, then we must raise our voice
and protest against this scheming statement
which is not expected from the Home Minister
of this country.

SHRI GURUDAS DAS GUPTA (West
Bengal) : Sir, the statement of the Home
Minister clearly comes out with the ominous
development that is taking place in Uttar
Pradesh. But, while responding to the
seriousness of the situation arising out of the
violation of the Constitutional provisions—
actually, that is what is going on in Uttar
Pradesh—the statement of the Home Minister
is totally weak, feeble, inadequate and falls
short of the requirements. This only shows
how weak the Government is. Frankly
speaking, there is a growing contradiction in
the situation. And the growing contradiction
arises out of the violation of all norms of
behaviour expected of a Government
established according to law and this is the
contradiction that the Central Government is
facing. Being confronted with such a violation,
Mie Central Government is discharging Its
Constitutional obligations by giving sermons
that the delinquent Government in Uttar
Pradesh should discharge its Constitutional
obliatioas, knowing full well that its advice is
going to be ignored by it. There-
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fore, on the one hand, there is a total violation
and, on the other, there is the feeble adherence
to the Constitutional obligation and within this
contradictory  process, the principle of
secularism, the principle of one nationhood,
the foundation of Great India, are really
becoming the victims. You don't want to
interfere because you are afraid as to what
would be the repercussions and, taking
advantage of our fear, that Government is
carrying on with its, nefarious political game.
Therefore, the point that emerges is this : How
long is this going to be tolerated ? How long ?
For how long the violation of the Court order
is going to continue ? For how long the advice
of the Central Government going to be ignored
? For how long this behaviour on the part of a
Constitutionally-constituted Government
going to be tolerated ? .... {Interruptions) .... 1
hope that while talking about the intolerance of
the Government, at least the honourable
Members would show some tolerance and
would observe the norms and procedures that
we are asked to observe in the House. Now,
Sir, the violation is ignored by them and it is
being ignored deliberately because they are too
weak and feeble and, as a result, the country is
suffering and the minority community is
increasingly feeling insecure.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please come to your
clarifications.

SHRI GURUDAS DAS GUPTA : I am
coming to it, Sir.

Sir, I wish this House listened to this
important issue We should not allow
intolerance to reach a point where it will
boomerang back. Therefore, how long is this
violation going to be allowed ? If you are so
serious that you would like to safeguard the
Constitution, what steps would you take to
protect it 7 What are the steps ? We are tired
of listening to sermons and we are tired of
listening the incidents that are taking place in
Uttar Pradesh.

We would like to know what action you
would like to take. If you do apt like to take
action, please spell it out. Then it is
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for the public opinion to take care of the
casualty.

Therefore, Sir, I demand firm action against
the behaviour of the U.P. Government. If
necessary, the provisions of the Constitution
must be upheld and steps must be taken to
discipline the delinquent Government. If it is
necessary to promulgate an Ordinance or to
pass a law or to pass a Bill, we are ready to co-
operate with the Government. Let there be a
Bill in the House taking over the disputed
land. We are ready to co-operate. We are
ready to co-operate with the Government to
ensure that communal'sm is not pampered and
secularism is not victimised. We are ready to
co-operate. Therefore, I would like the Home
Minister to spell out his programme of action.
If everything falls flat, Sir, then there should
be no other alternative but to dislodge the
Government because the principles of
democracy cannot be stretched too far. When
the principle becomes a casualty, democracy
has to be safeguarded in the country.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Shri K. L. Sharma.
{Interruptions).

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh) . What is the meaning of
communism ? We have a federal Constitution.

SHRI GURUDAS DAS GUPTA : Sir, a
person who does not understand what is
communalism and what is communism should
have an orientation class.

DR. JINENDRA KUMAR JAIN : I am
talking of federalism.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Dr. Jain, Mr. Sharma
wil! take care of it.
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& gaa o 7 g FFow Afl § ogw ol oy
TeAHE MA Fg 4T Wz § g 32 fam-
TA-HT FITFC TS

ITGATEE WERD, HUT FIE B 615
TIFANA ZHI § AT FE AL & T HTE AT
Aifeq &0 ) A0 A wadT A/ w7 gFGT
2 ot su% fawrs fEww & gwar §
F12 A AV wE T8, w1 Wl T A
WX 78 $237 T3 & (5 1 1 qIiaww ™
0 owEr | RSN Y ue fod
7g W WE. "Wl FT FHAET ar 9 S8 |
TO9 &Y ArEr €2fEw wAdr ¥ i Fit
TUT-RYT & A fwe 77 1 7g A
1 AN T ] Hraf ¢ A AT
F1 FRET 7 T SrEwNFE Far 7 qad-
&z ¥ w1 HEE-wIE B 7 oA @
T AAOA § A TH FrACRGAT q1780 |

npsay (oY gWo dto wwgTer) @ G
oI qfdmaT F1 ZUEIHT F aw Ad
wfge )
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ot gewmtw Wt (fewrm wRw) s
afi, ¥, & ¥ |

sft fadzewea (Fomadw) © W
IYT F AR FIAT § usgEAr ¥ AR
Tpgar ¥

oY IR RFEH . TET AST FAT HIT
YT AIH HAT |

IR (W gFo FAWAAAT)
I Fgw fwac § 1 wwi S ¥ g
ferae

S wo A WAl oW ol |y
RO a1 F, g fafaeex age & x5
o & 5 w0 At aF 3% ara Fr
fiZ magg Efs & 72 g § AR
RS qf7 F TAH F GFT BE AT
g & ? 0 ug AT w4 & 5 g arferan-
Hz & TaAr M wATGT Tq@F AT 7 G
g3® § £7 e AT AT qIATEAT § T7I1
97 &9 gU W F1E wAST 4G gAv ?
AT AT IATTAT F IFAQH FT 5078 §
AT F ag =T § g qvar g & e wife
gr qAg §, T @@aTIT & AW9
faaft FRgAT GUOTAY T gwE § A
firdY W7 weg TARAT F quw w8 W g
... (cmwur) ..

oY ol Wiy (Rex wEW) ¢ S AT
%, @t § A I )

st g Wt i gEfAC W a®
waar & FF wgi .. (swmeT ) F i fafres
|TEA ¥ A T F W E | T A O
#rE oy e & fawd st feogfes g
F 2T FE N I7 ANE fafame ¥ 3@
o, g IFA T o v & Foudw
gurﬁ"a@fm?ﬂe stands by his
E AT W I AR
! gearg dard @7 & gwawr g w
mgH @ WL g@h AT
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7g & fs wia sgt®id w9 fawm v T
7€, aarq w4, W g, $f A
i o, @1 o=F R A oww g
93 TH T BT NT B g1 Ig A A9
T ) T T A o daerien @ W g
IqF 1L H 0 FAT & FF o) %, a9
AR TIT A, $1F T FIE TE K
qirde fFar g P S & T B o9
AR fFar & 1 RN HUA BT B
W & w7 FT G & | A Srvarer TIH
§t aw @ T

Juawnan (st ie grwamet)
Y FOAT AR Ffg, st
Tedr w wew difom o

ofy yoor s vl Yo fvo fig T AR
tfen Mg frarar .. (sraar). .

st s A TwfeT freafey

TN |

ft gow wrw ywi : cwqfEn feoygfer
WA WX Sq g9 1% JIA7 - A
Ry g ¥ faw o s e
foar &, ga¥ famre f 71 Tafiw &
... (emew)

=t dg B wew (ST wRw) ;oW
foerere SRS I AT Q4 0

ot goo IR ww : A1 qR ag TEAr ¢
fE v X #F € § sy TR & g
= g difvg, SR difafosaes 19
g, ovaE wg $AEW AR G@L
ST Howtr FTH TG &, T F T I
5w @3 graraew A ¥ agl @awram
FAET W L, T W gway arQw F
ot sfeg 1| g

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : What is he saying? Does he
mean that Home Minister's statement is a
rumour ?
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Home Minister will
take care of it.

off 9 T WIA|AT (o XEw) ¢
SyaATeasl W, 99 g 5w faww 97
=31 g% 19 I # a1 5% a5 feafy gmdy
Rt s Ay feafa faege asdiw @
w &) vaw wrd gF-fedt 7 8, farge
g3 ®7 H gl § wR TE avE #
HITF ATEAW & |27 FT 14 GiEAr
JFAT )

e faaifeas e #1 g9 F AfEe
Fg0 oar ar #Ax frafem wwe gEsc
Afew #g AAT & | OF AT AG qEEET
g< 2 | gEdr S wft 9% Fgr arar 4w
fe ot Snir? waaiaT ) € § 38 qdew
fawrr & fauw & @fFs g gr s w1 2
i ag uw wf=z fawtor % feg 2 farege
gR ¥ F §, Taw w18 a-fodt A
et Sy w8 A § 0w wfe F; oS
gfafs 2, SEET AW GIIFET HF FY
fam s 3-“ww wfzx Swigre afafy”
A A faaiag = & SWw wigw 74T
T € e ag Sfit sz § 2, wafae
FIHT TEIT T | A § AT g §
f& a1 3q geal 9T W E@IT §7
T WA § 7 WAT AT TV IHT T A2
ufy fFm @ar & 7 ag AW TEer www

qgd diw, # W snw dieat
Argar § 7 ST Ry Al e 9%
wedt & I @ 8 fw ag sy famior
& T & A 7z 7 wedt § s Ffade
331 2, 9ud fe=re fur ww & o famne
w qy fem W g fF o amge
wfgx &1 fagionr F@ § o 9u sfzagar
¥ WO I HI Y FERTE IHHT AT

T
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JF s gt § R ofan ® a
F1 ITF H WIFHT 417 AT F AT H}IAR
ATTHT £A17 T § AT AT 487 Fraugt
TN ok o T F Ar9F oo 7 Al
|AMZAT § | 3% LTHE § AT § AAT a<E
T TET ST AT FHEA & FAwId
2 1 fgedt a6iq wadz & $9-3 & 9U-3
® 2y Mar & .

‘Ao § uw s aff-ared
afex o # z® A
fare A fraiw 19 G
F OAMEAT FAE WA FE
e § iy foofs 9=
g‘rqﬁ.% ’U

foe z|d W w7 T F

“gfafa ®1 T07 T F g sieifgre
afafa w@x #1 fmig faar g,
forud famfem 89 § E0c
FIAF A& G F garg
FRCF AT oI Fr E "

fire T s wET AT ]

“mAYeT § RAIT 15 A1, 1992
¥ wgRtw warr w9 A
AT § W ouw s yqfy
7Y wiewe afcac § arfas
gfaffeat #7 ox aga @
awt g = g 2 07

g AT T FTHIL FT HAFIO A &)
AT § ag ATAAT AEW AT I TG AT
W 90 qw Ay Srrn =gn
IE AT WASTS WO TH g W
AT AG A GT AT FI @&
W AMSHA T AR@RANT @@l I F/E
Wi fegfa 7 d44r 1% oF, SHFT OFQA
¥ fau wiex @ FEE Y §, TEEy
FIIT T FT FE FL 7
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qifa< &, 4 05 §I R (O Mg/
§ | WOH IAT NIA T T § @A
foraeft s A, gwid owre @ 9N e
gy I XMW AT AT 7 FE ewA
#gY faar & 1 a7 sqA A ATHT RO @A
a1 &, ag w1 fradt g8 goh, 9T 3§,
qZ |1 SHIM SIFAT | G=ATE
Wi Ay GdlRT W (WEE
wEW) : aidw dudT WEw, WA
g fafrcer @gw ¥ o i Rede
fagr &, T9§ uag wnfge gar g & aw
sew wfa-arady afers & W FORE
I4d foarmd ggaa 9O 527 W Sfae
& %4 faarsat 31 2w & fafass
#EE ¥ gE AT LTHT | I ¢ ¢
"The State authorities have constructed a

wall, enclosing a large area around the
Ram Janma Bhoomi-Babri Masjid."

fae qarw gny fafeex aew
T owgr g e

"In March, 1992, the State Government
undertook demolition of additional
structures in the Ram Janma Bhoomi-
Babri Masjid complex, reportedly
leaving only the Sitakoop, the
Shilanyas  site, Vishwa  Hindu
Parishad's Kirtan Chabutra and a
portion of the Sakshi Gopal Temple."

for ww smg g fafasx aga
Fagr g fe:

*Serious concern has been caused by the
recent reports that further deve-
lopments and construction work are
being planned in the Ram Janma
Bhoomi complex at Ayodhya."

St Jug TRW w2 o

"Reportedly, a decision has also been
taken to change the name of the
Temple Construction Committee as
Temple Renovation Committee,
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which is being viewed as an attempt to
open the way to tamper with the
disputed structure."

auz arg Y T4 I wgr § 05 .

"The possible adverse effect of these
developments on the security of the
Ram Janma Bhoomi-Babri Masjid
structure has been brought to the
notice of the State Government from
time to time."

# gm faftee arga qamam wiga g
& =% Frasg W@ ag fewreai &
T & Wi YA WE Tahe ¥ gen
Aag s @idt § ar 3w qww feere-
Tfaat ¥ a1a9E w9y @z |EaT §
Wew® & Fa7 CaO foram § 7 qar wiem
A 2 fF @ wewelt gawa Wt s
qmres & g% § W A faegw @
AN WA E W GT 5% FT A qawir &1
FE F WY &F famwsdan #1 5w
weehe # fas & ) 7 oud araeE e
goaa A faiadl gawe & atey® & A
o g faun 81 a1 58 9w & A
gEAT H qWWE AN T, TE
WAt SaS 1T 2 A wT .t
§%€ ¥ wwa £ St qdy woen @
AL Ao HIX AR ST A
g omi Sfafer gy 2 X 2w & fag
AR o FW F f7Q 19 w59 9 Aoaw
BT PN FEWG WAET FEAT & IH G
fagtsn o+ g fafwez argw & soenw
weW fF W WiE gEeT ¥ WEm S
TAT F1 faend F9% 3w atg #Y e
T fF ag S FTAETE § a0 wfg
BN, qG ¥ F AN G A

oo fwdexr wmT A (wemw s2W)
REAT FT NARAE T GIEAT FY o FIaT
SEUNE THIEC DR -1 T

SHRI S. B. CHAVAN : Mr. Vice-Chair-
man, whatever facts are there with the
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Govemment, I have brought them to the
notice of the House. I have the constraint
because matters are pending both in the
High Court and the Supreme Court, includ
ing the contempt petitions, but we are trying
our level best to see that we are able to
maintain the best of relations between the
State Government and the Central Govern
ment.

W} WigTR HEE AW (S]iT N]W) -
Agere A2 wE w1 aR ot war ar

g & fag )

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Your name has not
come to me. {Interruptions). I am sorry. I have
got the list, but your name is not here.

SHRI S. B. CHAVAN : I believe, we will
have to follow this tradition of having the best
of relations between the State Governments
and the Central Government. {Interruptions) .
Since, I am very much interested in having
very cordial relations between the State
Governments and the Central Government,
most of the hon. Members feel as if the
Central Government has become totally
helpless in the matter, you are just advising
the State Governments knowing lull well that
your advice is not going to be heeded by them.
I am aware of the fact .... {Interruptions). Beg
your pardon.

SHRI SUKOMAL SEN : You are com-
promising with communal parties. {Inter-
ruptions).

SHRI S. B. CHAVAN : Don't be impatient.
You have raised your points. Let me have an
opportunity of reaching to some of the points
which you have raised.

Sir, I was on the point of maintaining very
good relations, knowing full well that the State
Government seemed to be bent upon not
heeding to the advice given by the Central
Government. | have made this point absolutely
clear in my statement that a security plan
prepared by the Central experts was sent to the
State Government, requesting them, in order to
fortify the disputed structure, it would be
better if
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these security measures were taken. What is
being constructed as a kind of part of a temple
structure is being stated to be the security plan
which was given by the Central experts. I am
sorry to say that fnere can be no other
distortion of the facts than what is being stated
and that is why I had to tell the Chief Minister
that this was not correct. In fact, what we had
requested you was to have the wall
constructed round the disputed structure so
that any unsocial element, any person who is
interested in destroying the disputed structure,
may not succeed. A very disturbing feature
which has come to our notice is the digging
which is going on very near the disputed
structure. When the Committee of the NIC and
the Members of Parliament visited Ayodhya,
the digging was only up to 10 feet. Now I am
given to understand that it has gone almost
20—24 feet. If within this area water
accumulates, if it can flow by natural gravi-
tation then, of course, the problem should not
arise. But if by chance water is allowed to be
accumulated in that area and if it seeps into the
foundations of the disputed structure, whether
it will have any adverse effect on the whole
structure is a matter of technical detail. I have
requested the Chief Minister to go into this
aspect and let me have the technical ....

SHRI SANGH PRIYA GAUTAM : Point
of order ... (Interruptions) ...

SHRI S. B. CHAVAN : There is no point
of order in this ... {Interruptions) ...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : I am prepared to
concede to you. If you have anything to say, I
will sit down and you have your say.
Thereafter I am prepared to react to the point.
But please don't interrupt me.

Things are becoming very obvious and that
is why I am constrained to observe that things
are going beyond a limit. Whether the Central
Government, which is wedded to principles of
seculorism, is going to keep quiet or take any
action is a matter on which the Government of
India will have to take a decision very soon. [
don't think
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we can possibly delay matters in this because,
God forbid, if the disputed structure itself gets
affected, then merely because the matters are
pending in the courts is not going to come to
the rescue of anybody concerned. That is why,
even at this stage I would request our friends
who are in the Opposition to kindly try to
persuade the State Government of U.P. ...

SHRI GURUDAS DAS GUPTA : Not the
Opposition, Mr. Home Minister, a section of
the Opposition.

SHRI S. B. CHAVAN : .. . and not to
precipitate matters. In fact, we are interested
in averting a situation. We are not interested .

(Interruptions) ...

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh) : Don't disturb what we are
doing.

(Interruptions)

SHRI S. B. CHAVAN : We are not inter-
ested in precipitating matters. Knowing full
well that it has certain legal and constitutional
obligations also, I am requesting all our
friends to keep restraint and not to increase the
tension. We are interested in finding a
negotiated settlement, which seems to be
rather a difficult proposition at this stage. I am
waiting for either the High Court or the
Supreme Court, even in a contempt case also
if they have to take a decision ; at least there
will be something in our hands as to whether
they have violated or they have not violated.
Let the court take the decision and tell us. But
if there is a torrential rain and we merely keep
quiet over the matter, that is also another
aspect which we will have to consider.
Whether it is violative of the provisions of the
Constitution is a matter on which I have a
definite information. I don't think it will be
proper on my part to say anything.

I would still request the UP Government to
honour the commitment which they have
given to the NIC. The hon. Member, Shri
Sharma, very innocently says that almost
everything has been honoured, whatever was
assured to the NIC has been honoured. I
would request him, don't consider this only
from a partisan point of view | take a
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national view. What fall-out is
6.00 P.M. it going t6 have on the national

politics ? I am sure that you are
also equally interested in preventing that kind
of a situation. Government is very much
interested in seeing that the tension is not
allowed to rise, that we are able to maintain
very good relationship with all the
communities and that communal harmony is
restored in the country. I am sure that if ...
(Interruptions).

SHRI S. JAIPAL REDDY : Mr. Home
Minister, you made a statement, and again
you made a speech which is not at all different
from the statement. You are not telling us
whot action you will take . . . (Interruptions)

I would like to know how long the Home
Minister will keep dabbling and quibbling . . .
(Interruptions)

SHRI GURUDAS DAS GUPTA : What
action is he going to take ? . . . (Interruptions)

SHRI S. JAIPAL REDDY : What specific
action is he going to take ?

SHRI S. B. CHAVAN If the hon.
Members have understood . .. (Interruptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : If you have heard
my statement correctly, I can assure you that
there is a definite line of action I have
indicated. If you don't want to understand it, it
is entirely up to you.

SHRI S. JAIPAL REDDY : No, no. We did
not see any definite line of action. You said
like this on a number of occasions in the past.
You took no action. The report of the Bommai
Committee is there before you. You did not
take any action. Yoo are compromising with
them. (Interruptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. JAIPAL REDDY: It was a
committee appointed by the Ministry, the
Government of India.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : You have already
said that.

SHRI S. JAIPAL REDDY : No, no. The
point is that I suggested that the entire dis-
puted structure could be taken over as a
historical monument under Article 49 of the
Constitution of India. Let the Home Minister
attend to that.

SHRI MOHAMMED AFZAL alias MEEM
AFAL (Uttar Pradesh):*

SHRI S. B. CHAVAN : I don't think that
there is any scope for any additional
clarification.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA ): Mr. Afzal will not
go on record.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : You remove that
from the record.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : If you don't want to
listen to the statement, Mr. Afzal, please sit
down.

SHRI S. B. CHAVAN : I strongly protest
against the insinuation made by the hon.
Member, Shri Afzal.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : It is not on record.

SHRI S. B. CHAVAN : I don't think it is
called for. Actually these are statements of
facts. If you are not prepared to understand the
statements as they are given to you and you
are prepared to go to the length of saying that
these are all false ....

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : You cannot force
me.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Mr. Afzal, don't
argue like this.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI S. B. CHAVAN : I don't think that
you are going to force me to say what you
want me to say. It is my statement. According
to my wishes I will give it to you.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

SHRI S. B. CHAVAN : I don't think I
should yield to the hon. Member.

SHRI MOHAMMED AFZAL alias MEEM
AFZAL : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit down.

SHRI MD. SALIM : *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Nothing will go on
record.

SHRI S. B. CHAVAN : Though I have
indicated very clearly ...

SHRI GURUDAS DAS GUPTA: Mr.
Minister, ...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : No, Mr. Das Gupta.

SHRI S. B. CHAVAN : Just a minute. Let
me finish. In two, three sentences I am going
to finish.

*Not recorded.
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Sir, we are wedded to principles of
secularism, and any violation of the secular
principles we are not going to put up with. I
can assure this House about it.

SHRI GURUDAS DAS GUPTA : How ?

SHRI S. B. CHAVAN : About what steps, I
would not give you the details.

SHRI GURUDAS DAS GUPTA: Mr.
Minister, ... (Interruptions)

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : No. Mr. Gupta. You
cannot intervene every minute. You cannot
interrupt every sentence. Please sit down.

SHRI GURUDAS DAS GUPTA : He is
yielding.
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA) : He is not yielding.
Please sit down.

SHRI GURUDAS DAS GUPTA: Can you
clarify in what way you are going to take care
... (Interruptions) What is new knew in it ?

SHRI S. B. CHAVAN : I would not be able
to detail out on what line we propose to take
any action, but I have assured this House that
the democratic and secular principles are
definitely going to be honoured.
(Interruptions).

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : I am sorry. Please sit
down.

SHRI S. JAIPAL REDDY: I protest against
the Govtrnment's inaction.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : You have already
said that (Interruptions) Now, let us hear the
Leader of the Opposition, Shri Sikander , for a
minute.

i feswcwmm: S0 agw § oF
T ey fammg o @w wEAr SrEAr
g ... (wwam) ... Fawg@rar s
AT 479 FTATRE & TTATH &EH T & |
BT TorwT I . . L (vorAw™). LSS
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7 gEL aTgL YW AT ). . (wmawr)
LB e g wew T &

o GiE q 9 A g fREY odn
a1 § 9w X @ 4 fred aga @
ufgen® 4f | age o0 & 7% F I

Jeanrensr (st §¥o  gRWRATI)
78, Y, fawe T wrga

st fewmy wa : ag Sdw I=|w
Tigg A fagna w &)1 gfad ). | (sreww)
& faz = wigd wege grgw | 9w
qIgE ¥ Ig G AR 219 TF AG
TEA 1. .. (WwwE) EdT FEaT
SR 7y T e, (mmmw) . & I
AT TE FT Q@ E, WT IFT WO
w4t @ § ) ST 0T FE-FE T8
T A g At faom @ 3@
ARt FATAt o@m & 1 fRT ST AeR
whgetal 9% ot @ § WA I 5 A
ST g Y & Sewt Wt g2 T | oF @i
YT T A fi6 IR w1 FTwT Faiw
FT & | IW AGH T HTOE AT Ty
F qarfes Ty g ) w9 v g fF o
1Y FEI & o dure & o agi ?
# =vgar 47 5 AEE A o3 9% 999 W
gt AT avi § fedt frew &1 gaa
T 9w war § O oA w6 §,
TH F, T4 9T 99 AER E, FEer
Fad 9T S wTER § W A o 2
& awdiiaen & 79 | F97 a8 Gar Ty
& fr:
“ag Aoz & a1 wEaEn, areaw
W 9 oA g,
TAIG g W awATIy 41 ot 2
A FT W )
AN e 7 AT sERk Wit W@
YW AT ET AT X 1 ¥F AT ¥ g
woBT Ag, A FEge T g awar
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[uit fammrae a=d]
=t WgERg W QTN d FEA A0EAT
g ... (wmmgm). ... . ...

IqANTSaE (At BWo grwAmdT)
mq afs, 3F Fras a9 . (mEaE).
n1q fsd & 1o 7gi § | A o) g€ & ag
qTTA T @ E | qFFrEN T A o faw
wgt Wit 3EF mTo @A faawr fear
a7 | FRFT THE W AT GALDT T |
§ IS TIH THA, Tg T & TH 2 |
(maum) wrw @Y faaz .. (soaawr) .
T @rg @ gfta . wie Y fame &
fad a1 Frmdfedes qo awvd & )

It is your maiden speech. I am permit-ing you.
Why are you getting angry ?

=t Wgre= ﬁtmzmw,ﬁ%'

TEATATH FOIC JIFEAT HIGT FTOFAT
75T #rfE § o E a8 F0 § swt ardE
& f& 7 vdw = 9% fafse w1 38
WET AT AT | FW THT Q1H0E g1 @
AT 9 Ol wY AZT WA F avAi FE
# srer g § 5 wreay wg Agead-
AT a7 A JTL ST & FAT TERT Fa1H
9 aIltg aF AT ATEN \ qH wmlHa W
R 1 OB £

‘g war fe amga | w06 @t

T Y TN g% AR W< g A% |

AgaA, § 9 gafw v gl
g fr wioy o vaRdz wEmeEs &
qgf WS ot A T 9§41 0F T AW0A
qf | WX THT WIM YLH(T 7 I¥ AR
& fas ¥eHT I Fig awE |
d1 & qraar Argan g ow oamey few
FE X T Gov 7 AwT O A7 & G
gt A gy g <& &, s ardfa frag
wT @ &, WY agt Afewd I HE HEEE
a8 €1 @ 2 aY 7z fray Rt aF %
HFT ! T TEET G 4F HC GHRA 7
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#fta, § ©F a1a W g g g1
Tw 79 q2 I HAW W uF wrgnteat
CEAE Ll

qUr MAFE & & SR [AFAG &
T | UF ARAAIT A1 arEfew oF 7
qAAAT F ANY FqF TE, IHH AGATIR
&% 7 | fSa # oF |y ® Few g
|IY T ATHT TEN ¢ 6 Tre A gEaaTi
& g7 dedl = | S TEF ¥ uhe Hwifo
Mo faur, sa§ gt F1 rgag =
femr W= aw A gEeAAl 1 faw
o g9z ¥ feemr w7 faar war @ifw
F% o Fo d¥o F &P AV qEHLU #Y
mfwr fasr srg | gATR Ao Fo dio &
e THEr  gHIT w1 &1 3@ S
ag #@zx fem o fr fggeara &1 @&
TR qAtaq faak @ BRw 3 g
wi, gv fmeq =Y gghid w@W, aww
FAA, BIFS TE AN |\ WA ¥H qH
@ TIE A T oGAT WAL IF IARC @
g% fmr ¥ gviaw fufrme agw
¥ Fgar g g F Avewr |9 w @ g,
IGF B AEFT T A 0T @ E
AI9HT Ma GT0E 71 7T 7T §, 9 TG
FT qgt GRIMTT FTH A AT § | W
9 Il IF WIF T FrE wIIW
TATE WT QIO AT FEf ? TW A AW
st g o §, @ wifad e
AR VA FIF AT T E

* (XETHE HAAT H26d AT W« )

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
twelve minutes past six of the clock
till eleven of the clock on Thursday,
the 9th July, 1992,



